
Meeting No. 03/20 of the Norms committee (NC l) for the ricensing year 2019-2020 was herd on
22 05 20L9 under the Chairmanship of sh. R.P. Goyal, Additional Director General of Foreign Trade to
consider the applications under Duty Exemption / Remission schemes (chapter-4) of the appricabre
Foreign Trade Policy and the Handbook of Procedures. The following Members of the committee were
present in the meeting: -

4. Minutes of Meeting No.02/20 dated 24.04.2019 and 03/20 dated 08.05.2019 were circulated on
07'05.2019 and 21.05.2019 respectively, to all the members of the Committee and the comments, there
upon received, have been incorporated in thc Minutes. Hence, the said minutes are considered as
una nimously approved.

Note:

1. ln certain cases the decision of thc Norms committee refers to the Recommendations /observations/Deficiencies received from thc concerned Technical Authority. wherever applicable, a
scanned copy of such document has been placcd at the end of the Minutes, in running serial orders. The
scanned copies uploaded are to be accepted. rhe U.o No/o.M No of the scanned copy is refrected in
the minutes.

2. wherever the committee has fixed norms, the RAs shourd alow inputs as per wastage norms
approved or as applied whichever is less.

3. All applications/representations/reply to thc Deficiency letters etc. may be sent to Nc-l at e-mail
address- ncl.deft@ nic.in. All firms are also requested to mail/send their present valid email addresses
so that correspondences can be made through email/ by post.

SI No I Name of the representatives & thcir Designation
I

i Shri K.V.T., Deputy DGFT-
I

Shri Pranav Up"anyry, a.ri oir""toiltSS;

Shri V.C. Agarwal, Consultant (Tech-l !

Department

1. DGFT, Udyot Bhawan

DGFT, Udyog Bhawan

lndustrial Adviser

4
OGFT, Udyog Bhawan

5. DGFT, Udyog Bhawan
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MEETING NUMBER: 4/80‐ AI´
C2/2019

1t:sごヽこ :i′ラノ恵0■[Ciノ 2017 Partv Name:ALSTOM IND A
Ll卜ЛITED′

Ⅳ質EETING DATE:

Meet No/Date14/80

ALC2/2019

22052019

22052019

Deferred

‐轟蝙 、静筈‖掛i露瀬1鞭二仙
儒‐

tase iS deferred                           ~

こ:sき ヽ3:I             PartV Name:ECOCAT INDIA  Meet No/6ate:4/80-   Deferred  
‐

ALC2/2019
18ノ6/83‐ALClノ

2015    1PVT LTD.                           22052019 __ _ |   ―

1露絲 需彙
撃冬 郡 軍黒蝋|

1 1
1 taseヽ deたred                   ~‐

| __ __     ―      ―      ―

Case No.:1/16/80 -AlC2l2O75 Party Name: GARDNER

^ 
E PNqPA'F PRANITA PAEROSPACE PRANITA PRIVATE ALC2/2019

MeetNo/Date:4/80- Deferred

22052019

Lic No/Date:0710108718

11092015            1
‐HQ File

LIMITED′

RLA File

:01/80/050/00286/AM 16/
107/24/040/00176/AM16/:01/80/050/0OzEb/Alvr ro/

Decision: rhe committee considered the case as t:l:!:f::iT::l::::.T?:iH;|."Jl'J::il"'
‐   DeCiSiOn: The COmmittee considered tne case dも

PCI[iC 06｀  ‐‐ ~ ~  ~~

24 4 2019 has requeSted 45 davstime to replv The Committee decided tO Wait fOrthe firm′

S replv

Partv Name:OPTIMA VVIRES

PVT LTD

Meet No/Date:4/80-

ALC2/2019

22052019

Deferred
case No.:2ノ 2ノ 80‐ALC2/2016

for the firm's rePIY'

4

Lic No/Date:3410041684

1::サ::)050/00005/AM 17/    ti′[1,。
40/0020811:|lii:silii:ti:♀

‖」n:li#ボ [::∫:::|:::I:喘il
l瞑1■OIゝ∬Trttf恵忠現」:ごf

21Page
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Case is deferred

Case No.:52/11/80- party Name: ENERTECH Meet No/Date:4/80_ DeferredALC2I?OI8 ENGINEERING PW LTD ALC2/2O:-:9

22.05.2079
He File RLA File tic. No/Date:0910063144

, :01/80/0s0/002s3/AMtgl :os/2a/oao/oo5z2/AM1.6/ 18.01.2016
Decision: The committee considered the case as per the agenda and noted that a deficiency letter
seeking certain information as raised by consultant (rech-ltwas sent to the firm on 06.03.2019 andfinal reminder on 0g.05.2019. The committee decided to wait for the firm,s repry.

Case is deferred.

case No.:5/15/80-ALC2|20L8 party Namc: AZAD Meet No/Date:4/80- Deferred
ENGTNEERING PRTVATE Alc2/2019
UM|TED 22.05.2019

HQ File RLA Fite Lic. No/Date:0910063260

" 
:o7/80/o5o/o0347/AML9/ :09/za/oao/oo679/AM76/ 12.02.2016
Decision: The committee considered thc case as per the agenda and noted that hard copy of
application was not received from RA & firm and in this regard letter was sent to RA & firm
22.o4.2079 & 24.o4.2or9 respectivery. Thc committee decided to remind RA & firm.

Case is deferred.

case No.:13/15/80- party Name:TATA HrrAcHr Meet No/Date:4/g0- Deferred
ALC2|2OL9 coNsTRUC nON MACH|NERY ALC2/zOtg

co.PVT. LTD,, 22.05.2019

HQ File RLA File Lic. No/Date:0210206523

, :Ol/8o/o5O/oo35s/AMtgl :o\/24/o4o/oo2oo/AM76/ 03.03.2016

Decision: The committee considered thc case as per the agenda and noted that hard copy of
application was not received from RA and in this regard letter was sent to RA on 22.04.2019. The
committee decided to remind RA.

Case is deferred.

Case No.:388/15/80- party Namc:SARTORIUS Meet No/Date:4/80- Deferred

^LC2I2OL8 STEDIM INDIA PVT. LTD. ALC2I2OT1

a 22.05.2019

HQ File RLA File Lic. No/Date:0710109468
:07/8o/oso/oo73o/AM19/ :o7/zaloao/oo3s6/AML6/ 03.03.2016

Decision: The committee considered thc case as per the agenda and noted that hard copy of

3



application was not receivcd from RA and in this rcgard letter was sent to RA on 22 04 2019 The

committee decided to remind RA'

Case is deferred.

case No.:399/15ノ 80‐

ALC2/2018

ALC2ノ 2018

Lic No/Date:0710109554

1」l月5050/00741/AM 19/   鯵′:lテ。40/00414111il:hiFel:]111:』
:魁l腸1::|:濡

)■

t:1‐DeciSion: The COmmttee conJdered the Case i
lappHcation Was sent to DP‖T On 20052019 DF

22 05 2019 hasinformed that DPHT iS nOt COnCerned With the eXportitems fa‖
ing underlTCHS COde

No 88033000 DP‖ T Suggested referring the matter tO DHI Hence,the Committee decided tO refer

the case to DHI

Case is deferred

case No:52/11/80-
MeetNo/Date:4/80- ApProved

Atczl2079
22.05.2019

Lic No/Date:0210206953
HQ File             RLA File
:01/80/050/00243/AM 19/   :02/24/040/00095/AM 17/  02092016

Decision: The Committee considered the caso as per the agenda and baSed on the written COmments

of DPllT Vide their U O No:P47011/323/2018 TSW dated 25 04 2019,the Commttee decided tO

ratifv the norms as under

Si No

lTCHS COde
Recommended Norms

SI No

1 76061259

tems atSI No l

RA concerned may take further necessary action as pcr the decision of NC'

Partv Namel MAINI

PRECiS10N PRODUCTS

LIMlTED′

Partv Name:PAHARPUR
c00LING TOWERS LlMITED

Meet No/Date:4/80-    Deferred

ALC2/2019

22052019

10

Quanity ofimport tem at

Sl. No. l maY be allowed as

1.01 Kgs/kg content in the

一　

　

　

Ａ

　

　

０

41:

Net weight Of



Case No.:5/5/80- ALCZI2OLS party Name: DTLTGENTSCM Meet No/Date:4/80_
soLUTloNS pRtVATE LtMtTED ALC2/2O1}

22.05.2079

Rejected

HQ File RLA File

:01/80/o50/00055/AM19/  :09/24/040/00391/AM18/

HQ File

101/80/050/00275/AM 19/

Lic No/Date:091oo65648

08112017

RLA Fi c                Lc No/Date10310818728
:03/95/040/00758/AM18/    25012018

Decision: The committee considered the case as per the agenda and noted that deficiency retterraised by MsME was sent to the firm on 2g.72.2o1,g and finar reminder sent on o4.o4.2org. However,no reply has been received from firm. Hence, the committee decided to reject the case underintimation to RA.

RA concerned may take consequentialaction accordingly,

Case No.:2/12ノ 80‐ALC2′2018 Party Name:SuLZER PUMPs  Meet No/Date:4/80-   withdrawn

INDIA LIMITED          ALC2/2019

22052019

12 Decision:  The cOmmittee considered the case as per the agenda and nOted that Addl DGFL

Mumbai vide letter N0 03/95/040/0758/AM 18 dated 16 04 2019 have informed that this license
‐was issued on net to net basis under Gen Note 4 of Engineering Product under No‐

Norms as per
Para 4 7 of H8P

The committee allowed to wtthdraw the case

case No.:12/5/80-ALc2l2ora party Namc: DTLTGENT scM Meet No/Date:4/80- Rejected
SoLUTIONS pRtVATE LtM tTED ALC2/2O7}

22.Os.2019

HQ File RLA File Lic. No/Date:0910065942
:01/80/050/00067/AM79/ $s/24lo4o/oosss/AM18/ 31.01.2018

13 Decision: The committee considered the case as per the agenda and noted that deficiency letter
raised by MSME was sent to the firm on 29.L2.201g and finar reminder sent on 04.04.20r.9.
However, no reply has been received from the firm. Hence, the committee decided to reject the case
under intimation to RA

RA concerned may take consequential action accordingly.

Case N● .:117/15/80‐

ALC2/2018

14 HQ Fie

:01/80/050/00459/AM19/

Party Name:L&T― MHPs
BO LERS PVT LTD

Meet No/Date:4/80-    Approved

ALC2/2019

22052019

RLA Filo                   Lic No/Date:5210042586

:52/24/040/00089/AM 18/  03042018

Decision: The committee considcred the case as per the agenda and decided to ratify the norms as
per the recommendation of representative of DHl, as under:
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i

i ,. lmport items may be allowed on net to net basis with accountabiliw clause'

RAconcernedmaytakefurthernecessaryactionasperthedecisionofNc.

HQ File RLA File Lic No/Date:0710113046

,oltroioro/oorr6/AM1e/ o71241040100368l^M181 04042018
15

Decision: The Committee considered the case as per the agenda and noted that l'D' note was sent to

MsME on 13.05.2019 for thelr examinations/comments. The committee decided to wait for

comments from MSME'

'Case is deferred.

case No.:18/5/80-Arc2/2018 
lifitl,.#i;l3i#r?),, ,_r,^ Xfi)Xl3ate:4/80- 

ApProved

case No:394′ 15ノ 80-

ALC2/2018

Party Name:TRIVENI HI TECH

PVT LTD′

PRIVATE LIM TED

PRIVATE L MITED

Meet No/Date:4/80-    Deferred

ALC2/2019

22052019

22052019

22052019

HQ Flle RLA File Lic No/Date:0410164245

,oiltblorolooouTlAMrs/ :oalzaloaoloooral^Mrsl 2s'o4'2o78

16 Decision: The Committee considered the case as per the agenda Based on the recommendation of

'" ,"pr"r"nt",ir" of DHl, the committee decided to ratify the norms as under:

i. lmport items at Sl No L to 5 may be allowed on nct to net basis with accountability clause'

ii. tmport it"m at Sl No 6 may be allowed with 2% wastage

RA concerned may take further necessary action as pcr the decision of NC'

Case No.:19/5/80 'ALC}r2OL8 Partv Name: DoOWoN Meet No/Date:4/80- APproved

AUTOMOTIVE 5YSTEMS INDIA ALC2|2O19

Dr 
^ 

Eir6 Lic No/Date:0410164244
HQ File RLA File

'ollrolotolooou8/AM19/ 
:oal}aloaoloooBlAMlrsl 2s042018

17 Decision: The Commi$ee considered the case as per the agenda Based on the recommendation of

" r.*"r"n,a,,r" of DHl, the committee decided to ratify the norms as under:

i. lmport items at sl No l to 5 may be allowed on net to net basis with accountability clause'

ii. lmport item at Sl No 6 may be with 2% wastage'

RA concerned may take further necessary action as per the decision of NC'
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18 191/80/050/99297/AM19/    :05/23/040/00032/AM 19/    26042018
Decision:The Commitee conJdered the case as perthe agenda and decided to raify the norms as

per the written comments of DPHT vide U O No I P-47011/97/2019-TSW dated 25 04 2019 (COpy

enclosed)

RA concerned may take further necessary action as per the declsion of NC

Case N● :48ノ5ノ80-ALC2/2018 Party Namei BIRLA MeetNo/Date:4/80- Approved

FURUKAWA FIBRE OPTICS    ALC2/2019
PRIVATE LIMITED′            22052019

HQ File RLA FIlo Lic No/Date:1710006701

19:01/80/050/00097/AM 19/   :17/24/040/00005/AM 19/   09052018
DeCiSion:The Committee considored the caso as per the agenda and decided to ratify the norms as

per the written comments of MEITY vide letter No 17(23)/2018 1PHW dated 09 05 2019 (COpy

enclosed)

.RA concerned may take further nocessary action as pertho decision of NC

Case No.:54ノ 5ノ80-ALC2/2018 Party Name:ISGEC HITACHI   Meot No/Date:4/80-    Approved
ZOSEN L MlTED           ALC2/2019

22052019

HQ File RLA File Llc No/Date10510406454

-^ :0u80/0s0/00103/AM19/ :Osl23/040/0oosolAM].el 14.0s2018
IU

Decision: The Committee considered the case as per the agenda and decided to ratify the norms as

per the written comments of DPIIT vidc U.o. No.: P 47O7u35512O18 TSW dated 25.04.2019. (Copy

enclosed)

RA concerned may take further necessary action as per the decision of NC'

Case No.:24ノ 12/80‐

ALC2/2018

HQ File

Party Name:ISGEC HITACHI

ZOSEN ttMITED

RLA File

Meet No/Datei4/80-   Approved
ALC2/2019

22052019

Lic No/Date:0510406233

Meot No/Date:4/80   Rejected
ALC2/2019

22052019

Lic No/Date:0310821275

Case N● :23′8ノ 80‐ALC2ノ2018 Party Name:GE POWER
INDIA L M TED

RLA Fi eHQ Fle

21 1°
1/80/9,0/00116/AM 19/    :03/94/040/00164/AM 19/    28052018

DeCiSion: The Committee considered the case as pcr the agenda and noted that deficiency letter

raised by DHl was sent to the frm on 28 12 2018 and flnalrcmindcr sent on 04 04 2019 However′

no rep v has been received from irm Hcnce′ thc commttee decided to rttect the case under

intimation to RA
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I  RA concerned may take cOnsequenua acjon accordinglv

l ことs:h`li4ノ 8ノ:0-ALC2ノ 2018 Party Name:GE POWERINDlA Meet No/Date:4/80   Reiected
日M ITED            ALC2/2019

22052019

HQ File             RLA File            Lic No/Date:0310821296
1   101/80/050/00147/AM19/    :03/94/040/00159/AM19/    29052018
22 Deciξ ion: The Committee considered the case as per the agenda and noted that deficiencv letter

raised by DHl was sent to the firm on 04 01 2019 and final rominder sent on 04 04 2019 HOWever′

no reply has been received from irm Hence,the commttee decided to reiect the case under

l   intimation to RA

RA concerned may take consequentlal action accordingly

.  ‐Case No.:1ノ 8/80-ALC2ノ 2018  Party Namei CORNING       Meet No/Date:4/80-    Deferred
TECHNOLOGIESINDIA PVT   ALC2/2019

‐HQ File

LTD

RLA File

22052019

Lic No/Date:0510406690

‐
23‐191/10/0'9/09124/AM 19/    :05/23/040/00089/AM 19/    30052018
DeciSion:The Committee considered the case as per the agenda noted that firm's reply was sent to

‐
   MEITY on 02 01 2019 and subsequent reminder was sent on 08 04 2019 The Committee decided to

l  remind MEITY

ICase is deferred

iCase No.:5ノ 10ノ 80‐ALC2/2018 Party Name:D00ヽ VON      Meet No/Date:4/80-    Approved

AUTOMOTIVE SYSTEMSINDIA ALC2/2019
PRIVATE L MITED           22 05 2019

HQ Fie RLA Fi o Lc No/Date:0410164376

. :ollso/osoloo1gllAM19/ :o4/24/O4OlO0o44/AM79l 31.0s.2018

I rDecision: The Committee considered the case as per the agenda. Based on the recommendation of
l24 lDHt, th" committee decided to ratify the norms as under:

i. lmport items at Sl. No. 1to 5 and 7 to 11 may be allowed on net to net basis with

accountability clause.

ii. lmport item at Sl. No. 5 and 12 may be allowed with 2% wastage.

RA concerned may take further necessary action as per the decision of NC.

8lPage
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HQF‖ e RLA File

:01/80/050/00152/AM19/   :34/21/040/00102/AM 19/

Decision:  The Committee considered the case as per the

raised by the representative of MSME was sent to firm on

wat forthe irm's replv

Case is deferred

Case No.:49ノ 8ノ 80-ALC2′ 20■8 Party Name:UNI VTL

PRECIS10N PVT LTD

Meot No/Date:4/80-    Deferred

ALC2/2019

22052019

Lic No/Dato:6510000016HQ File RLA Fi e

-- :01/so/oso/00172/Autsl t6s/24/o40l0ooo2/AM19/ 12062018
t6

Decision: The Committee considered the case as per thc agenda and noted that firm's reply e-mail

dated 15.5.2019 was sent to MSME on 20.5.2019 for their exa minations/com ments. The committee

decided to wait for comments

Case is deferred.

Case No.:4/8/80- ALCZI:ZOLB Partv Name: CHIRAG UDYOG Meet No/Date:4/80- Deferred

HQ File

ALC2/2019

22052019

Lic No/Date:0510406909

27 :91/804050/90127/AM 19/    :05/23/040/00141/AM19/    19062018
DeCiSion: The Committee considered the case as por the agenda and noted that appiCation was

sent to MSME on 10 05 2019 fortheir examinaJons/comments The Commttee decided to wat for

comments

Case No.:29ノ 8ノ80-ALC2/2018 Party NameiSAIRA ASIA
INTER10RS PVT LTD

RLA Fi e

Case is deferred

Case No.:38ノ 8ノ 80-ALC2ノ 2018 Partv Name:AYYAPPA CNC
PVT LTD′

RLA FIle

Meet No/Date:4/80-    Deferred

ALC2/2019

22052019

Lic No/Date:3410044210

07062018

agenda and noted that deficiency letter

21 05 2019 The Committee decided to

Moet No/Date14/80-    Deferred

ALC2/2019

22052019

Lic No/Date10710113468
HQ File

,r :07/80/05010016r/Aurgl :o7 l2AlOaO/OOO7OlAMl9/ 21 06 2018

Decision: The Committee considered the case as per the agenda and noted that firm's reply was

sent to MSME on 08.04.2019' However, no reply has been received yet. Hence, the Committee

decided to remind MSME.

Case is deferred.
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:otlsol}so/oolS7lAMLI/ tos/23lo41lo076rlAM19l 04072018

29 Decision: The Committee considered the case as per the agenda and noted that deficiency letter

raised by MSME was sent to the lirm on 28.1.2.2018 and final reminder sent on 05.04.2019.

However, no reply has been received from firm. Hence, the committee decided to reiect the case

under intimation to RA.

RA concerned may take consequential action accordingly.

Case N● :14ノ 8ノ 80‐ALC2ノ2018 Party Name:BHARAT
EXPORTS

HQ File RLA Fl o

Case No.:15/8ノ80-ALC2/2018 Party NameiSEBROS
INDUSTRIES PVT LTD′

Meet No/Date:4/80-   Reiected

ALC2/2019

22052019

Lic No/Date:0510407065

Meet No/Date:4/80-    Deferred

ALC2/2019

22052019

Llc No/Date:0510407110

Meet No/Date:4/80-    Approved

ALC2/2019

22052019

Lic No/Date:0510407130

HQ File RLA File

:oU8o/0s0/00138/AM19/ :0s/24loaolo018slAM79/ 05.07.2018

30 Decision: The Committee considered the case as per agenda and noted that deficiency letter raised

by MSME was sent to the firm on 05.04.2019. However, no reply has been received yet. lt is decided

to send final reminder to the firm to furnish the requisite information within 15 days failing which

the case will be rejected.

Case is deferred.

||

31

Case N● :16/8ノ80-ALC2/2018 Party Name:SMC

PNEUMATICS{N DIA)

PRIVATE LlMITED

RLA Fi eHQ Fie

:01/80/050/00139/AM 19/   :05/24/040/00207/AM19/  09072018

Decision:The Commttee cons dered the case as perthe agenda and decided to ratfy the norms as

per w‖ tten comments of DPIT vide their U O No:P47011/289/2018 TSW dated 25 04 2019

SI No

1

2

3

4

84819090

84819090

84819090

84819090

61/0-BOdy B 145113

61/0-BOdy B 145111

61/0-BOdy B 145211

Net weight of export product may be specified as 485.66 MTs (92 nos.).

101

[xport item

61/0-BOdy B 145013



SI No

1 7

2 ７

　

一　

７3

4 つ
′

ITCHS Code l    import ltem Recommended Norms甍S COd」 |  ~蔦pOrt tem~ _

J了■|_蓄:=窮群
6:

qrJntiti", of irpo.t
items at Sl. No. 1to 4
may be allowed with
up to 59%, 74%, 57%

and 67% wastage with
accountabillty clause

after considering 2/3'd

word "Relevant" may be prefixed with the description of the import items.

RA concerned may take further necessary action as per thc decision of NC.

Case No.:46ノ 8/80■ LC2ノ 2018 Party Name:SHAKTIPUMPS  Meet No/Date:4/80-    Deferred

{INDIA}LTD′              ALC2/2019
22052019

HQ File                RLA File               Lic No/Date:1110028358

32 :01/80/0,0/00169/AM19/    111/24/040/00012/AM 19/    20072018
Decision: The Committee considered the case as pcr the agenda and noted that firm′ s reply was

tent to DPllT on 30 04 2019 for their examinaJons/comments The Commntee decided to wat for

comments

‐
Case ls deferred

Meet No/Date:4/80‐     Deferred

ALC2/2019

22052019

HQF‖ e                   RLA File                  Lc No/Date:0410164525

33 :01/80/050/00190/AM19/    :04/24/040/00061/AM 19/    24072018
Decision: The Committee considered the case as per the agenda and noted that firm′ s application

was sent to DHl on 23 04 2019 for the r oxaminations/comments However′  no reply has been

received vet Hence,the Committee decided to remind DHl

case is deferred

Case No.:4ノ 10ノ80-ALC2/2018 Party Namo:BHARAl HEAVY
ELECTRICALS LIMITED

Case No.:290ノ 15ノ 80-

ALC2ノ 2018

Party Name:MAINI

PRECIS10N PRODUCTS

LIMITED

Meet No/Date:4/80-    Deferred

ALC2/2019

22052019

34 HQ File                   RLA F e                  Lic No/Date10710113667
:01/80/050/00632/AM 19/   107/24/040/00112/AM19/   01082018

Decision: The Committeo considered the case as por tho agenda and noted that firm′ s application

was sent to DP T On 20 05 2019 for the r oxamina■ ons/comments DP T suggested refer‖
ng the

11 lPage



|ふ atter to DHi and irm's appHcaJOn waS SCntto DHlon 21 05 2019 The Commttee decided tO Wal

forthe comments

Case is deferred

Cis`No1291′i5/80-     Partv Name:MAlNI      Meet No/Date:4/80   Deferred
ALC2′2018               PRECIS10N PRODUCTS      ALC2/2019

LI M ITED                   22 05 2019

HQ File                    RLA F‖ e                   Lic No/Date:0710113804‐           |

101/80/050/00633/AM 19/    107/24/040/00140/AM19/    03092018

35 becisi。∴:十he commttee conJdered tho case as per the agenda and noted that irm′ s appicaJon

was sent to DP‖ T on 20 05 2019 for their examinations/cOmments DP‖ T suggested referring the

lmatterto DHl and firm's application was sentto DHl on 21 05 2019 The Committee decided to wait

forthe comments

Case is deferred

Case No.:205ノ15/80-       Party Name:L&T― MHPS     Meet No/Date:4/80-   Approved
l  ALC2/2018                80 LERS PVT LTD           ALC2/2019

22052019

HQF‖e                    RLA FIle                   Lic No/Date:5210042778

:01/80/050/00547/AM19/   :52/24/040/00045/AM 19/   28092018

36 6き
ciよ。お: 十he committeeとonsidered the case as perthe agenda and decided to ratifv the nOrms on
the basis of recommendation of representative of DHl as underi

l      lrnportitems mav be a‖ owed on net to net basls with accountability clause

RA concerned may take further necessary act on as perthe decision of NC

Case No.:9′ 14′80‐ALC2ノ2018 Party Name:TEGA          Meet No/Date:4/80-    Deferred

lNDUSTRIES L MITED       ALC2/2019
1                                                       22052019

1HQ F‖ e                    RLA Fi e                   Lic No/Date:0210208725

:01/80/050/00325/AM19/   :02/24/040/00099/AM19/  04102018

37 Decision: The Committee considered the case as per the agenda and noted that a deficiency letter

seeking certain information as raised by Consultant(Tech-1)WaS Sent to the firm on 04 04 2019

,Howcvcr,no rcply has bccn rcccivcd yct t is decided to send final reminder to the firm to furnish

the requiste informajon wthin 15 days failing which the case wi be releCted

Case is deferred
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Case No.:3ノ 12′ 80-ALC2ノ 2018 Party Name:BIRLA PREC S10N Meet No/Date:4/80-

TECHNOLOGIES LTD′        ALC2/2019
22052019

Deferred

HQF e RLA Fi e Lic No/Date:0310824314

:j1/8O/O5O100276/AMr9/ :03/94/0a0/0159elAM19/ 09.10.2018

38 Oecision: The Committee considered the case as pcr agenda and noted that deficiency letter raised

by MSME was sent to the firm on 9.5.2019. Howevcr, no rcply has been received yet. lt is decided to

send final reminder to the firm to furnish the requisitc information within 15 days failing which the

case will be rejected.

Case is deferred.

Case No.:4ノ 12/80-ALC2ノ 2018 Party Name:BIRLA PRFCIS10N Meet No/Date:4/80-    Deferred

IECHNOLOGIES LTD,       ALC2/2019
22052019

HQ Fie RLA FIle Lic No/Date:0310824317

:OU8olosolOoL77/AM79l :C3lgaloaolOosoolAMre/ 09.102018
39

Decision: The Committee considered the case as per thc agenda and noted that firm's reply dated

75.O2.2O7g was sent to MSME on 27.O2.2O19 for their cxam inations/comments. The Committee

decided to send lD reminder to MsME.

Case is deferred.

PROCESSING MACHINl:S PR1  22 05 2019

RLA Fle Lic No/Date:3310030484

:07/8olosol}o332lAM79/ :33124/040/00009/AM79/ 0e102018

40 Decision: The Committee considered the case as per agcnda and noted that deficiency letter raised

by MSME was sent to the firm on 10.04.2019. Howcvcr, no reply has been received yet. lt is decided

to send final reminder to the firm to furnish the requisite information within 15 days failing which

the case will be rejected.

Case is deferred.

case No.:5/12l80 -^Lc2l2oL8 Party Name: BIRLA PRtClSloN Meet No/Date:4/80- Deferred

TECHNOLOGIES LTD., .ALC2/2O19

22.05.2079

41 HQ File RLA Fi c Lic No/Date:0310824375

:01/8OlOsOlO0278/AM79/ .O3/94lO4Ol0Os98lAM\e/ 11102018

Decision: The committee considered the case as pcr agcnda and noted that deficiency letter raised

by representative of MSME was sent to the firm on 09.05.2019. Howevcr, no reply has been received

Case No.:16ノ 14ノ 80‐

ALC2ノ 2018

HQ File

Party Name:ALLROUND

(lNDIA)VEGETABLE

Meet No/Date:4/80-    Deferred

ALC2/2019
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yet. lt is decided to send final reminder to the

days failing which the case will be rejected

Case is deferred.

firm to furnish the requisite information within 15

Party Namol BIRLA PRECIS10N Meot No/Date:4/80-    Deferred

TECHNOLOGlES LTD,       ALC2/2019
22052019

Hq File RLA File Lic No/Date:0310824374

:o7/solosoloolssl^Mrs/ :Bl9aloaolo1sg7lAulgl 11.102018

42 Decision: The Committee considered the case as per agenda and noted that deficiency letter raised

by representative of MSME was sent to thc firm on 09.05.2019. However, no reply has been received

yet. lt is decided to send final reminder to the firm to furnish the requisite information within 15

days failing which the case will be re.iected.

Case is deferred.

case No:12/12/80‐

ALC2/2018

Case No:22ノ 12ノ 80‐

ALC2ノ2018

HQ Fie

Partv Name:」 AIC0

ENTERPRISE LLP

RLA Fi e

:03/94/040/00612/AM 19/

Mect No/Date:4/80-   Deferred

ALC2/2019

22052019

Lic No/Date:0310824420

12102018

Party Namci CPS OIL&GAS   Meet No/Date:4/80-    ‐Deferred

EQU PMENTS PVT LTD     ALC2/2019
22052019

43

HQ File                RLA File               Lic No/Date10310824383
:01/80/050/00295/AM 19/    :03/94/040/00630/AM19/    11102018           

‐

Decision: The Commttee considered the case as per the agenda and noted that hard copv of

iapplication was not received from RA and in thiS regard a letter was sent to RA on 09 05 2019 The
commitee decided to remind the RA and the lrm

Case is deferred

Case No:1/12/80‐ ALC2ノ2018

44
:01/80/050/00274/AM 19/

Decision: The committee considered the case as per the aSenda and noted that hard copy of

application was not received from RA and in this reSard a letter was sent to RA on 09 05.2019. The

Committee decided to remind the RA and the firm.

Case is deferred.
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Case No.:23/12/80-         Party Name:GENERAL       Meet No/Date:4/80-    Deferred

‐  IALC2ノ 2018                1NSTRUMENTS CONSORTIUM ALC2/2019
SOLE PROP KULKARN1       22 05 2019

1HQ File                    RLA F‖ e                   Lic No/Date:0310824478

145 :°
1/80/050/00296/AM 19/    :03/94/040/00640/AM19/    16102018

1Decision: The Committee considered the case as per the agenda and noted that hard copy of

.   appication was not received from RA and in this rcgard a letter was sent to RA on 09 05 2019 The

Committee decided to remind thc RA and the firm

Case ls deferred

Case No.:13′ 12/80‐          Party Name:NIDEC INDIA    Meet No/Date:4/80‐     Deferred

ALC2ノ2018                 PRIVATE LIMITED           ALC2/2019
22052019

HQ File                    RLA File                   Lc No/Date:0510408160

:01/80/050/00286/AM 19/    :05/24/040/00408/AM19/    22102018

46 Decision: The Committee considered the case as pcr agonda and noted that deficiency letter raised

by DP‖T was sentto the firm on 05 04 2019 Howcvcr,no reply has been received yet itis decided

to send final reminder to the firm to furnish the rcquisito information within 15 days fa‖ ing which

l  the case wili be reiected

Case is deferred

Case No.:6ノ 12ノ80-ALC2ノ 2018 Party Name:GALA PREC S10N Meet No/Date:4/80‐    Deferred

TECHNOLOGY PRIVAT:      ALC2/2019
‐                          L MITED                   22 05 2019

HQ File             RLA File            ttC No/Date:0310824676
:01/80/050/00279/AM 19/    :03/94/040/00660/AM19/    25102018

147 1Decision: The Committee considercd the case as pcr agonda and noted that deficiency letter raised

by DP‖T was sentto the firm on 05 04 2019 Howovor′ no replv has been received yet ltis decided

to send final reminder to the firm to furnish the rcquis te information w thin 15 days failing which

the case will be relected

Case is deferred

Case No.:241/15ノ 80-        Party Namc:MAINI         Meet No/Date:4/80-    Deferred

.ALC2ノ2018             PREC S10N PRODUCTS      ALC2/2019
L MlrED                 22 05 2019

48 HQ File                   RLA File                  Lic No/Date:0710114051

101/80/050/00583/AM 19/   107/24/040/00184/AM19/   25102018

Decision:The Committee considercd the case as pcr thc agenda and noted that firm's application

was sent to DP‖ T on 20 05 2019 for the r examinations/comments DPHT suggested referring the
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irrtt", to DHI and firm's application was sent to DHI on 21.05.2019. The Committee decided to wait

for the comments.

‐Case is deferred

Case No.:36/12′ 80‐

ALC2ノ 2018

HQ File

:01/80/050/00309/AM 19/

Party Namei SAIRA ASIA

INTER10RS PVT LTD

MeetNo/Date:4/80- Deferred

ALC2/2019
22.O5.2019

Deferred

RLA F‖ c                   Lic No/Date:3410044655

:34/24/040/00263/AM 19/    29102018

49 Decision: The committee considered the case as per agenda and noted that deficiency letter raised

by DPIIT was sent to the firm on 09.05.2019. However, no reply has been received yet. lt is decided

to send final reminder to the firm to furnish the requisitc information within 15 days failing which

the case will be rejected.

Case is deferred.

Case No.:9/12ノ80-ALC2/2018 Party Name:BO NATRANS    MOct No/Date:4/80-
INDIA PRIVAlE LIM TED     ALC2/2019

22052019

HQ File RLA Fi c Lc No/Date:0310824925

:or/8o/oso/0o282/AM19/ :B/9a/oaolo067slAM79l 06.11.2018

50 Decision: The Committee considered the case as per agenda and noted that deficiency letter raised

by DHI was sent to the firm on 09.05.2019. However, no reply has been received yet. lt is decided to

send final reminder to the firm to furnish thc requisite information within 15 days failing which the

'case will be rejected.

Case is deferred

Case No.:20ノ 12ノ 80-

IALC2/2018

HQ File

:01/80/050/00293/AM19/

Decision: The Committee considered the case as per the agenda and noted that firm′ s repiv dated

20 04 2019 was sentto MSME on 22 05 2019 The Committee decided waitforthe comments

'Case is deferred

Party Namc: MINDA SILCA Meet No/Date:4/80- Deferred

ENGINEERING PRIVATE AIC2/2OL9

L|M|TED 22.05.2079

RLA File t ic. No/Date:0510408370
:Os/2a/OaO/O0a33/AM79/ 12.l7.zOLa51
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Case No.:4′ 14/80‐ ALC2′2018 Party Name:CUPR0 1UBES   Meet NoノDate:4/80-    Deferred
ENTERPRISES PVT LID       ALC2/2019

1                                                    22052019

‐  IHQ File                   RLA Fi e                  Lic No/Date:0310824951

.:01/80/050/00320/AM19/   :03/94/040/00696/AM 19/   12112018

‐52.Decision: The committee considered the case as per agenda and noted that deficiency letter raised

‐by DHl was sentto the firm on 05 04 2019 Howevcr′ no roply has been received vet  tis decided to

send ina:reminder to the firm to furnish the requis to information w thin 15 days fa‖ ing which the

case will be reiected

lCase is deferred

Case No.:13/14/80-         Party Na me:CUPRO IUBES   Meet No/Date:4/80-    Deferred

ALC2ノ2018                EN「 ERPRISES PVT LTD       ALC2/2019

22052019

HQ Fiie                    RLA F‖ e                   Lic No/Date:0310825109
‐  1101/80/050/00329/AM 19/    :03/94/040/00722/AM19/    19112018

‐   Decision: The Committee considcrcd the caso as pcr agenda and decided to ask the fo‖ owing
53 informa■ on as perthe wntten comments of ConsuLant(TOCh l):

i    Gross weight ofimport tom

i     Recovery of other metals frOm lmport&thcir commercial value

‐  lil    TotalcompoJJon weight wise forimport tom

Case is deferred

Case No:10′ 12′80-        Partv Name:MUDHRA FIN「   Meet No/Date:4/80‐     Deferred
.ALC2ノ2018              BLANC PRIVATE LTD        ALC2/2019           ‐

22052019

‐  IHQ Fie                  RLA F‖ e                  Lic No/Date10410164931

54 :01/80/950/00283/AM 19/    :04/24/040/00190/AM19/    29112018
Decision: The committee considcrod the case as pcr tho agenda and noted that firm′ s reply was

sent to DHl on 10 05 2019 for thcir oxaminat ons/commcnts The Commntee decided wat forthe
lcomments

Case is deferred.
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:oTlsoloso/oo2g4lAM7s/ sslz4lo\oloo488lAML9/ 30112018

55 Decision: The Committee considered the case as per agenda and noted that deficiency letter raised

by DPIIT was sent to the firm on 05.04'2019. However, no rep|y has been received yet. lt is decided

to send final reminder to the firm to furnish the requisite information within 15 days failing which

the case will be reiected.

Case is deferred.

Case No.:21′ 12′80-

ALC2/2018

HQ File

Case No:30/12/80-

ALC2ノ 2018

Partv Name:M CRON
INSTRUMENIS PVT LTD

RLA File

Party Namoi CML B10TECH

PRIVATE L M TED,

Meet No/Date:4/80-   Deferred

ALC2/2019

22052019

Lic No/Date10510408730

Meet No/Date:4/80-   Deferred

ALC2/2019

22052019

Meet No/Date:4/80-   Deferred

ALC2/2019

22052019

HQ File RLA Fite Lic. No/Date:0310825488

:07/8O/OsO/oo322lAMls/ :o3l95l0a0l00e32lAM19/ 06.122018

55 Decision: The Committee considered thc casc as per thc agenda and noted that hard copy of

application was not received from RA and in this regard letter was sent to RA on 05.04.2019.

Therefore, the committee decided to rcqucst the concerncd RA to furnish the hard copy of

application for examination of the case.

case is deferred.

Case No:6ノ 14ノ80-ALC2ノ 2018 Party Namo:WFIR INDIA

PRIVAT[L M TED

Case No:2/14/80‐ ALC2/2018 Party Namc:APAR
INDUSTRI[S L MITED

Moot No/Date:4/80-    Approved

ALC2/2019

22052019

HQ Fie                    RLA Fi c                   Lic No/Date10310825511

57 :01/80/050/00318/AM19/    :03/94/040/00718/AM 19/    07122018

Decision: The Committee considered thc case as perthe agenda and decided to ratify the norms as

per wntten comments of MEITY videletter No 17{5ソ 2019 1PHW darted 24 04 2019(COpv endosed)

RA concerned may take further necessary action as perthe decision of NC

58 HQ File                    RLA F c                   Lc No/Date:1010060084
:01/80/050/00303/AM19/   :10/24/040/00045/AM 19/   12122018

Decision:The Committee considered the casc as per agenda and noted that deficiencv letter raised

by ConsuLant(Tech-1)WaSSentto the irm on 14 05 2019 Thc Comm■ tee decided to wan for irm′ s
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reply.

Case is deferred.

Case No.:19/14/80- party Name: ALASKA MULIT Meet No/Date:4/80- Deferred
ALC2|2OLB poLyMERS PW.LTD. AtC2/2079

22.O5.2079

HQ File RLA File Lic. No/Date:0510408928
:07/8o/O5Oloo33s/AML9l :05/D/oao/oo3s2lAMts/ 17.72.2oI8

59 psli5;sn, The Committee considcred the case as pcr agcnda and noted that deficiency letter raised
by Consultant (Tech-l) was sent to thc firm on 05.04.2019. However, no reply has been received yet.
It is decided to send final reminder to the firm to furnish the requisite information within 15 days

failing which the case will be rejected.

Case is deferred.

Case No.:20/14/80- Parry Name: ULIRA Meet No/Date:4/80- Oeferred
ALCzlzOtB ENGTNEERS ALC2/2079

22.O5.20t9

HQ File RLA File Lic. No/Date:3110067260
:07/8o/oso/oo336/AMr9/ :3L/83lo6}loo:.so/AMlel 19.12.2018

60 Decision: The Committee considercd the casc as pcr agcnda and noted that deficiency letter raised

by DHI was sent to the firm on 08.04.2019. Howcver, no rcply has been received yet. lt is decided to

send final reminder to the firm to furnish the requisite information within 15 days failing which the

case will be re.iected.

Case is deferred.

Case No.:8/14/80 -ALCZ(aOLS Party Name: SENIOR INDIA Meet No/Date:4/80- Deferred
PRTVATE L|M|TED ALC2/2O19

22.O5.20\9

HQ File RLA l-ile Lic. No/Date:0510409022
:01/80/0sO/0o324/AM19/ :os/2a/o4o/ooa3slAM1.9l 20.12.2019

61 Decision: The Committee considercd thc casc as pcr agcnda and noted that deficiency letter raised

by DPIIT was sent to the firm on 05.04.2019. Howcvcr, no reply has bcen received yet. lt is decided

to send final reminder to the firm to furnish thc rcquisitc information within 15 days failing which

the case will be rejected.

Case is deferred.
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62 Decision: The committee considered thc casc as per the agenda and notcd l.D. note sent to DPIIT on

2o.o5.2olgfortheirexaminations/commcnts.DPllThasinformedthatexportproductdoesnot
pertain to DPllT. The Committee dccided to forward the application to DHI for their

:07/24/040/00237/AM 19/    02012019

HQ File RLA Filo

Mcet No/Date:4/80-    Deferred

ALC2/2019

22052019

Lic No/Dato:0710114403

63:01/80/050/00323/AM19/   107/24/040/00236/AM19/   16012019

lbecti。お: 十Re d。ハlηiiee considered tho case as per thc agenda and noted that hard copy of
l  lapplication was not received from RA and in this regard a letter was sentto RA on 15 05 2019

Case is deferred

Party Namc: BANCO MeetNo/Date:4/80- APProved

PRODUCTS(NDIA)LI M ITED  ALC2/2019
22052019

:HQ File                    RLA Filc                   Lic No/Date:3410044824

:01/80/050/00646/AM 19/    134/24/040/00316/AM19/    22012019

Decision:The Committee considerod thc casc as per the agcnda and based on the recommendation

of representative of MSME′ the Commttoc dcdded to raify the norms as appled for′ taking cue

from C-1891 with the fo‖ owing wastage:

Case No.:285/15′ 80-

ALC2ノ 2018

HQF‖e

:01/80/050/00627/AM19/

Case No:304/15ノ 80-

ALC2ノ2018

SI.No  :TCHS Code

1    76072090

2    76061200

Party Name:MAINI

PRECIS10N PRODUCTS

LIMITED

RLA File

lmportltem Name

AしUMINIUM 1 01L

ALUM NIUM SII[[T

MeetNo/Date:4/80- Deferred

Atczl2Ol9
22.05.2019

Lic.No/Date :0710114362

Re.ommended Norms

2% wastage, taking cue from SION C-1891

3% wastage, taking cue from SION c-1891

5% wastage, taking cue from SION C-1891

'examinations/comments.

case is deferred.

Case No. :7/14180 -A|LC2 I 2OL8 Pa rtv Na me : ROTZLE R

SERVICES PRIVATE LIMITED

164

|

|

3 39081090 弱鴫鐵」辟∬::L):皿“
/

RA concerned may take further necessary action as per the dccision of NC'
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Case No.:27ノ 1ノ80-ALC2/2019 Party Namc:VALEO INl)IA   Meet No/Date:4/80-

PRIVATE L M lED          ALC2/2019

22052019

Approved

HQF‖e                RLA Fi c Lc No/Date:0410165235

:01/80/050/00775/AM19/  :04/24/040/00249/AM19/  20022019

Decision: The Committeo considcred tho casc as por thc agenda and based on the recommendation

of representative of DH′ the Committce dcci〈 Jcd to ratify the norms as underi

「
Erport ltem

Aluminium llrazed Radiator Core_and Header
Ｅ
Ｊ
ｂ́

～
』
　
０

Ｓ

Ｎ
ITCHS Code

1 87089900

2 76061200

Case No.:334ノ 15ノ 80-

ALC2ノ2018

HQ Fie

lm;...ri ltem

Rev B Header Aluminium Parts for Car Radiator

Parl No T757044 Radiaior Header

Aluminium Strip Coil

lhickness 0.23 MM ' Width 45.53rnm

Aluminium Foil Non C.Jcd Fin

N loy & femper 0.05 rr' '( 42.00mm

Party Namc::AMES

ROBINSON LA3S PVT L「 D

RLA Fi c

Recommended Norms

Net to net with accountability
clause

3%wastage as taking cue f「 om
S10NC-1891

rNote: Word Tube should be removed from the lmport ltem at 51. No' 2

RA concerned may take furthcr nccessary a(rtion as pcr the decision of NC

2% wastage as taking cue from
S10N C-1891

Meet No/Date:4/80-    Deferred

ALC2/2019

22052019

Lic No/Date:0910067205

t1vSo/osolo1676lAM79l :o9/741o4o,':''.5371AMr9/ 2202.2079

Decision: The Committec considcred thc c.,{) as per thc agenda and decided to ask from the firm to

furnish following information as per writt(l- :rcmments of Consultant(Tech-1):
55

i. Net weight of export item.
ii. Each chemical namc with cataloguc of import items at Sl. No 1 and 2.

iii. Justification for 15% wastage.

iv. Material balance in wcight terms b. 'icen import and export.

v. Details of indigenous input and '.Lr:i ;uantity.

Case is deferred.
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case No:6′ 1ノ 80‐ ALC2ノ2019  Partv Name:APAR
INDUSTRIFS L MHl )

Mcct No/Date:4/80-    Deferred

ALC2/2019

22052019

Lic No/Dato10310827307RLA File

:03/94/040/00999/AM 19/   26022019

Decision: The committee considered thc casc a1, :]Cr thc agcnda and noted firm,s reply sent to

MEITY on 05.04.2019 for their examinations/con]lnclts. However, no reply has been received from

firm. The committee decided to remind MEITY'

Case is deferred

MeetNo/Date:4/80- Deferred

ALC2/20L9
22.05.2019

HQ Fiie                    RLA F‖ e                   Lic No/Date:3410044963

68:01/80/050/00798/AM19/   :34/24/040/00376/AM19/   08032019
‐   DeciSion:The Committee considered thc casc as pcrthe agcnda and noted thatl D note was SenttO

MSME on 20 05 2019 for their examinatons/cornments The Commttee dedded tO Wat fo「 ‐
i  commentsfrom MSME

Case is deferred.

Case No.:44ノ 1ノ80-ALC2/2019 Party Namel COFLに l AVLOR   Meet No/Date:4/80-    
‐
Deferred

‐                      INDIA CONTROL CA8Lに S&   ALC2/2019
SYSTEMS PRIVAT            22 05 2019

HQ File                    RLA File                   Lic No/Date:0410165321

69 :°
1/10/050/00792/AM19/    :04/24/040/00266/AM 19/    14032019             1

‐Decision: The Committee considered thc case as porthe agonda and noted thatl D note was sent

to MSME on 16 05 2019 for their cxaminaions/commcnts The Commttee decided to wan fOr

commentsfrom MSME

Case ls deferred

HQ Fie

:01/80/050/00754/AM 19/
67

case No.:50ノ 1′80-ALC2/2019 Party NameISAIRA A● A

INTER10RS PVT LI)

Case No:51/1/80■LC2/2019 Party Namo:HANNING
MOTORSINI)IA P LTD

Meet No/Date:4/80‐    Deferred

ALC2/2019

22052019

HQ File                    RLA Fi o                   Lic No/Date:3410044982

:01/80/050/00799/AM19/    :34/24/040/00387/AM 19/    18032019

Decision: The Committee considered thc casc as per tho agenda and noted that hard copy of‐

applica,on was sent to Consukant{TCCh l)。 n16 05 2019 ConsuLant{TeCh-1)has stated that few

of the export & irnport products pcrtain to MSME Thc Committee decided to fol～ vard the

applにaion to MSME fortheir examinajons/Commcnts

70
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Case is deferred.

Case No:11ノ 2ノ80-ALC2/2019

HQ File

101/80/050/00804/AM19/

Party Name:MlcRON
INSTRUMENTS PVT LTD

RLA File

:05/24/040/00747/AM 19/

Meet No/Date:4/80   Deferred
ALC2/2019

22052019

Lic No/Date10510410065

27032019

Decision: The Committee considered the case as per the agenda and it was decided to ask the firm
to furnished information on following points as DPtIT vide U.O. No. P-47O|1185/20L9-TSW dated
22.05.2019:

77

i. Detailed Drawing with dimensions of the raw material and export product and details of
calculation based on volume & specific gravity comparing the raw material and final
product.

ii. Justification for the wastage claimed at each step of the process.

iil. Recovery from import scrap generated during the manufacturing process with sale price of
scrap supported by documentary evidence like copies of sale invoices.

Case is deferred.

Case No:12ノ2/80-ALC2/2019 Party Name:VlcTORA AUTO  Meet No/Date:4/80-

PVT LTD                ALC2/2019
22052019

HQF‖ e                    RLA File                   Lic No/Date:0510410085

72 101/80/050/00805/AM 19/    :05/24/040/00738/AM19/    28032019

Decision: The Committee considered the case as per the agenda and noted l D note sent to DPHT

on 14 05 2019 fortheir examinaions/comments The Commltee decided to wat forthe cornments

Case ls deferred.

‐  Case No.:13′ 2ノ80-ALC2ノ 2019 Party Name:BGR ENERGY    Meet No/Date:4/80-    Approved
SYSTEMS JM TED       ALC2/2019

22052019

HQ File                    RLA File                   Lic No/Date:0410165363

73 101/10/050/00896/AM 19/    :04/24/040/00258/AM 19/    28032019
Decision: The Committee considered the case as perthe agenda and decided to ratify the norms as

per written comments of DP‖ T vide U O No: P-47011/100/2019-TSW dated 22 05 2019 (COpy

enclosed)

RA concerned mav take further necessary action as perthe decision of NC

Deferred
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caseNo.:14/2/80-ALC2l2OlgPartyName:ALLEVARDIAIMeetNo/Date:4/80-Approved
susPENSloNs PRIVATE A.c2l2o19

LIMITED 22 05 2079

HQ File RLA File Lic No/Date:3110067353

:o7l8o/oso/oo8o7lAMls/ :3Tl83loaoloorgzlAMrgl 28032019

The Committee considered the case as per the agenda and based on the recommendation

^

representative of DHl, the Committee decided to ratify the norms as under:

1.. lmport items may be allowed with 2% wastage'

RA concerned may take further necessary action as per the declsion of NC'

Case No:1ノ 4/80-ALC2/2019  Party NamciSTERLITE POWER Meet No/Date:4/80-
TRANSM SS10N UMlTED   ALC2/2019

22052019

HQ Fle                  RLA Fi e                 Lc No/Date:0310828571
5 :01/80/050/00016/AM20/    :03/95/040/00051/AM 20/    24042019

The committee considered the case as per the agenda and noted l D note sent to MEITY

20.05.2019 for their examinations/comments. The committee decided to wait for the comments

is deferred.

:SULZER INDIA  Meel
ИITED          ALC2

220:

The Committee considered the case as per the agenda and noted that the hard copy of the

was sent to DPIIT on 22.05.2019 for their comments/examination Hence, the committee

to wait for the comments.

is deferred.

Case No:3/4/80-ALC2/2019

The committee considered the case as per the agenda and noted that the hard copy of the

was sent to DPIIT on 22.05.2019 for their comments/examination ' Hence, the Committee

to wait for the comments.

is deferred.
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Deferred

HQ Fie RLA FIle Lic No/Date:3110067390

HQ Fle RLA F‖ e Lc No/Datei3110067391



ICase No.:4ノ 4ノ 80-ALC2ノ 2019  Party Name:SuLZER INDIA   Meet No/Date:4/80-    IDeferred
:  .                      lPRIVATE L MITED          ALC2/2019           1

22052019
‐   HQF‖e                    RLA File                   Lic No/Date:3110067392

8 :♀ 1/89ィ
050/0001,ィAM20/    :31/83/040/00011/AM20/    24042019

‐Decision: The Committee considered the case as perthe agenda and noted thatthe hard copy ofthe

applicaJon was sent to DPIIT on 22 05 2019 fortheir comments/examinaJon Hence,the Committee

decided to wait forthe comments

‐  ICase is deferred

Case No:8/4ノ80-ALC2/2019  Party Name:KEY― TECH      Meet No/Date:4/80-    Deferred
ENGINEERING CO         ALC2/2019

22052019

1   HQ Fie                    RLA F‖ e                   Lic No/Date:0310828538

‐79191189ィ950/00,:,/AM20/    :03/94ィ 0404°°°57/AM20/    24042019
Decision: The Committee considered the case as perthe agenda and noted thatthe hard copy ofthe

l appliCa10n has not been received vet Therefore′ the Commttee dec ded to request the concerned

RA and the firm to furnish the hard copy of app ication for examination ofthe case

Case is deferred.

I  Case No.:5ノ 4ノ 80-ALC2ノ 2019  Party Name:VICTORA AUTO  Meet No/Date:4/80-    IDeferred

PVT LTD                 ALC2/2019
22052019

1  1HQ File                  RLA F‖ e                 Lic No/Date:05104103761
:01/80/050/00020/AM20/    105/24/040/00033/AM20/    25042019

‐80

Decision: The Committee considered the case as perthe agenda and noted thatthe hard copv ofthe

i   app iCat on has not been received yet Therefore′ the Committee decided to request the concerned

RA and the firm to furnish the hard copy of application for examination ofthe case

Case is deferred

Case No:6/4/80‐ALC2/2019  Partv Name:MICRON      Meet No/Date:4/80-   Deferred
lNSTRUMENTS PVT LTD      ALC2/2019

22052019
‐  ‐HQF‖e                    RLA Fie                   Lic No/Date:0510410382
81 :01/80/050/00021/AM20/    :05/24/040/00047/AM20/    26042019

Decision:The Committee considered the case as perthe agenda and noted that the hard copv ofthe

‐   application has not been received vet Therefore,the Committee decided to request the concerned
RA and the firm to furnish the hard copy of application fOr examination ofthe case
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case No:7/4/80-ALC2/2019 Party Namc:SHIVAL K

BlMETAL CONTROLS LTD

Deferred

Lic No/Date:0510410395

:01/80/050/00022/AM 20/   :05/24/040/00016/AM20/ 26042019

The Committee considered the case as per the agenda and noted that the hard copy of the

n has not been received yet. Therefore, the Committee decided to request the concerned

and the firm to furnish the hard copy of application for examination of the case

is deferred.

The committee considercd the case as per the agenda and noted that the hard copy of the

has not been received yet. Therefore, the Committee decided to request the concerned

and the firm to furnish the hard copy of application for examination of the case'

is deferred.

The Committee considered the case as per the agenda and decided to ratify the norms as

the recommendation of representative of DHI:

SI No :TCHS Code Export ltem Name.

1 84295200
61/0- TATA Hitachi ZX 400 MTH Gl series Hydraulic Excavator

fitted with standard accessories

may be allowed on Net to Net basis with accountability clause.

Case No.:10ノ 4ノ 80‐ALC2ノ2019 Party Name:TATA HITACHl   Meet No/Date:4/80‐
‐                    CONSTRUCT10N MACHINERY ALC2/2019
,                       COMPANY PRIVAT         22 05 2019

HQ File                    RLA File                   Lic No/Date:0210209134

:01/80/050/00025/AM20/    :02/24/040/00059/AM 19/    29042019

concerned may take further necessary action as per the decision of NC'
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MeetNo/Date:4/80- Deferred

ALC2/2019
22.05.2019

HQ Fie RLA FIle Lic No/Date:3210078932

Approved
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Case No:11/4/80-ALC2ノ2019 Party Name:TATA HITACHI   Meet No/Date:4/80-    Approved

CONSTRUCT10N MACHINERY  ALC2/2019
COMPANY PRIVAT 22052019

HQF‖ e RLA File Lic No/Date:0210209135

:01/80/050/00026/AM20/   :02/24/040/00079/AM19/   29042019

Decision:Thc Committcc considcrcd thc casc as pcr thc agcnda and dccidcd to rati″ thC nOnns as pcr

thc rccOmmcndation(〉 frcprcscntativc of I)III:

85           sl No  lTCHS Code

1    84295200

Export ltem Name.

61/0 TATA Hitachi Gl Series Model Zaxis 370 LCH

fitted with standard acccssories

Import may bc allowcd on Net 10 Nct basis with accountability clausc.

*Note: Word Hydraulic Excavator to be included in export item.

RA conccmed may takc lurthcr nccossary action as pcr thc decision olNC.

' Case No.:12/4 lfjO-ALCZlzOfg Party Name: FREEDOM

OPTHALMIC PRIVATE

LIMITED,

HQ Fle RLA Fi e

86 1°
1/80/050/00027/AMζ O/    :04/24/040/00018/AM20/    30042019

Decision:The Colmmittee considered the case as perthe agenda and noted that the hard copy ofthe

appication has not been received vet Therefore′ the Committee decided to request the concerned

RA and the firm to furnish the hard copy of application for examination of the case.

Case is deferred.

4ヽeet No/Date14/80-    Deferred

ALC2/2019

22052019

HQ File                  RLA File                 Lic No/Date:0410165532

87 191/804050/00028/AM20/    :04/24/040/00157/AM 19/    01052019
‐   Decision:The committee consldered the case as perthe agenda and noted that the hard copy ofthe

application has not been received yet Therefore,the Committee decided to request the concerned

RA and the firm to furnish the hard copy of application for examination ofthe case

Case is deferred

Meet No/Date:4/80   Deferred
ALC2/2019                       ‐
22052019

Lic No/Date:0410165526

Case No:13/4/80‐ ALC2ノ2019 Party Namo:SR RAM
lNDUSTRIES
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tase No.:i4ノ 五′86_ALC2ノ

'019 P:AIヽ

ame:Kl｀ ECO KAMAN  Meet No/Date:4/80-    Deferred

COMPOSITES‐ lNDIA PVT LTD ALC2/2019
‐                                                    ‐22052019

Lic No/Date:0310828702
1HQ File                  RLA F‖ e

88‐
101/19/050/00029`今 M20/    :93/94/040/01131/AM19/    101052019             ‐

1嚇11∬:1犠::TR∬脳闇魂「i濯恐∴;:1:L背熙鍵:現::∬ぷ::l:よ鷺
ittc:||[:

RA and the firm to furnish the hard copy Of application for examination ofthe case

Case iS deferred

Case No:17′ 4ノ 80‐ALC2/2019 Party Name:SAIRA ASIA
INTER10RS PVT LTD

MeetNo/Date:4/80- Deferred

Alcz/2019
22.0s.2079

HQ Fite RLA File Lic No/Date:3410045102

-^ :01/80/O5O/OO O32lAM2O1 :34l2aloaolooo3s/Auzol 01 0s 2019
o' 

D".irion, The committee considered the case as per the agenda and noted that the hard copy of the

app|icationhasnotbeenreceivedyet.Therefore,thecommitteedecidedtorequesttheconcerned
RA and the firm to furnish the hard copy of application for examination of the case'

Case is deferred

Case No:15ノ 4/80‐ALC2ノ2019 Party Namoi CHIRAG UDYOG  Meet No/Date:4/80-    Deferred
ALC2/2019

22052019

Lc No/Date:0510410451HQ Fie                RLA F e

9。 :01/80/050/00030/AM20/    :05/23/040/00054/Aヽ
Л20/    02052019

Decision: Thc Committee considcred thc case as per thc agenda and nOted that firm′
s app cation

was sent to MSME on 20 05 2019 for their exam natons/cOmments Therefore′
the Comm■ tee

decided to wa tfOrthe comments

Case deferred

Case No:16/4ノ 80-ALC2/2019 Partv Namcl BL SS ANAND    MCet No/Date:4/80-    Deferred
PVT LTD,                 ALC2/2019

22052019

Lic No/Date:0510410480HQF e             RLA F e

91 :01/80/050/00031/AM 20/    :05/23/040/00051/AM20/    03052019
Decision:The Comm ttee considered the case as perthe agenda and noted thatthe hard copy ofthe

applicaion was sentto DPI T on 22 05 2019 fortheircomments/eXamina■ on Hence,the Commttee

decided to wat fOrthe comments

Case is deferred
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‐  Case No.:21/4/80■LC2/2019 Party Name:MASU BRAKE   Meet No/Date:4/80-   Deferred
PADS PRIVATE L MITED      ALC2/2019

22052019

‐  IHQ File                    RLA File                   Lic No/Date:0510410488

92:°
1/80/050/00036/AM20/   :05/24/040/00057/AM20/   06052019

Decision:The Committee considered the case as perthe agenda and noted that the hard copY Ofthe

appHcation has not been received vet Therefore,the Committee decided to request the concerned

RA and the firm to furnish the hard copy of application for examination ofthe case

‐   Case is deferred

Case No:22/4ノ 80‐ALC2ノ2019 Party Name:ROTHE ERDE    Meet No/Date:4/80-    Deferred

INDlA PRIVATE L MITED     ALC2/2019

22052019

HQ File                   RLA F‖ e                  Lic No/Date:3110067408

93.:01/80/050/00037/AM20/   :31/83/040/00015/AM20/   06052019
1   Decision:The Committee considered the case as perthe agenda and noted that the hard copy ofthe

app ica■on wassentto DP T on 22 05 2019 fortheircomments/examinaJon Hence′ the Commttee
decided to wait forthe comments

Case is deferred.

Case No.:20/4/80‐ ALC2ノ2019 Party Name:MAG NETI      Meet No/Date:4/80-    Deferred

MARELL TALBROS CHASSiS   ALC2/2019
SYSTEMS PRIVATE L1         22 05 2019

HQ Fie                    RLA F‖ e                   Lic No/Date10510410509

‐94 :P1/804050/00035/AM20/    :05/24/040/90053/AM20/    07052019
Decision:The Committee considered the case as perthe agenda and noted that the hard copy ofthe

app‖ cation has not been received vet Therefore,the Committee decided to request the concerned

RA and the firm to furnish the hard copy of app ication for examlnation ofthe case

Case is deferred

Case No.:19ノ 4ノ 80-ALC2ノ 2019 Party Name:VICTORA AUTO  Meet No/Date:4/80-    Deferred

PVT LTD                 ALC2/2019
22052019

HQ File                  RLA File                  Lic No/Date10510410518

195‐ :91/80/050/00031/AM 20/    :0,/24/040/00762/AM19/    08052019
Decision: The Committee considered the case as perthe agenda and noted thatthe hard copv ofthe

‐   application has not been received yet Therefore,the Committee decided to request the concerned

RA and the firm to furnish the hard copv of app ication for examination ofthe case

Case is deferred
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case No:18/4/80-

ALC2/2019

decided to wait for the comments.

Party Name: HANNING Meet No/Date:4/80

MOToRS |NDIA P LrD 
:ir;::::,

F‖ e File No/Date:3410045136

:01/80/050/00038/AM20/ :34/24/040/00017/AM 20/ 2019

The committee considered the case as per the agenda and noted that the hard copy of the

r has not been received yet. Therefore, the committee decided to request the concerned

and the firm to furnish the hard copy of application for examination of the case'

is deferred.
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‐
96 :01/80/050/90033

/AM20/

Party Name:DlLIGENT SCM

SOLUT10NS PRIVATE LIM TED

RLA File

:09/24/040/00058/AM20/

MeetNo/Date:4/80- Deferred

Atcz/2079
22.05.2079

Lic. No/Date:0910067492
10.05.2019

Decision: The Committee considered the case as perthe agenda and noted that the hard copy ofthe
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Manual Cases Minutes

SI.No 2

The Committee considered the case as per the agenda noted that norms for this case

were fixed Meeting No. 10/80-ALC2/2078 dated 16.11.2018 as per minutes below:

The Committee considered the case as per the agenda and as per recommendation of MSME

decided to ratify the norms as under:
1. lmport item at Sl. No. l isallowed 51.667MTwith 3.33% wastage with accountability clause.

2. lmport item at 51. No. 2 is allowed 39.366 MT with 3.33 %. Wastage with accountability clause.

3. lmport item at 51. No. 3 as applied including 5% wastage with accountability clause.

RA concerned take further necessa action as the decision of NC.

However, on the representation of the Party to review the norms, the matter was

reconsidered. Representative of the firm appeared before the Norms Committee and explained

the case. On the recommendation of Consultant (Tech-3), the committee decided to amend the
norms as u nder:

i. lmport items at Sl. 1& 2 may be allowed with 5% wastage.
ii. Accountability clause to be deleted.
iii. Technical specification & thickness to match in the export & import items.

RA concerned may take further necessary action as per the decision of NC.

Case No.A/R - M/s. Perfect
Tools &
Forgings,

lndore

F No 01/80/050/170/AM19/DES Licence No. &
dt.

Meeing No 4/20
Dated 22 05 2019

RLA No l1/24/040/0001lAM189 1110028342

dated

12062018

Subject: Request for fixation of ad-hoc norms in respect of Advance Authorization No.
LL1OO28342 dated 12.06.2018 issued to M/s. Perfect Tools & Forgings, lndore under Pa.a 4.7 of
HBP (Vol. l)- reg.
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Meeing No 4/20
Dated 22 05 2019

M/s Godre,&

Boyce Mfg

Co Ltd′

Mumbai

SubleCt:Request fOr re ratricajOn Of nornns

respect of Advance Authorization No'

Para 4 7 of HBP VO1 1-

Request for correction

for export item Sr

0310798673 dated

No.2,3 & 4 of norms in

04.09.2015 issued under

0310798673

dt 04 09 2015

SI.No 3

SI No 4

Case No.A/R -

The Committee considered the case as per the agenda and noted that there were four

items of export. However norms for only one item (Sl No 1) of this case were fixed in Meeting

No. o9/80-ALc2/2016 dated 02.08 2016 (Copv enclosed)'

On the representation of the Party to fix the norms for the remaining three export

products, the matter was considered and the Committee decided to ratify the norms of the

iemaininc three export items (Sl. No 2 to 4) as per the written comments of DPIIT vide their U'

o. No:717712O18-TS dated 22.o2.2OI9. (Copy enclosed)'

RA concerned may take further necessary action as per the decision of Nc'

M/s. Heurtey

Petrochem India

Pvt

Mumbai
Ltd′

F No 01/80/050/0011/AM 19/DES

03/94/040/00495/AM15

Srbj".t, nuqr"tt for fixation of norms in respect of

dated 09 09 2014 of M/S Heurtey PetroChem

4 7 ofHBP(Vo11)― reg

The Committee considered the case as per the agenda noted that the case was reiected

ln Meeting No. 10/80-ALC2/2017 dated 16 08 2017 due to non submission of reply'

However, the Party furnished the reply with a request to fix the adhoc norms The

matter was considered and the Committee decided to ratify the norms as per the written

comments of DPIIT vide their u. o. No.: P-47011I104/2019-TSW dated 24'04'2019 (Copy

enclosed).

RA concerned may take further necessary action as per the decision of NC'

Advance
lndia Pvt.

Authorization No. 0310788938

Ltd., Mumbai issued under Para

Meeing No 4/20
Dated 22 05 2019

Lic. No. and date

0310788938

dated 09 09 2014
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Case No.A/R - M/s  BGR
Energy

Systems Ltd′

Chennal

F No 01/80/050/00593/AM17/DES I Lic. No. and

date
Meeting No 4/20

Dated 22 05 2019

RAF No 04/24/040/00159/AM 17 0410162667
dated 6 1 2017

Subject:Request for ratification of norms in respect of Advance Authorization No

0410162667 dated 6 1 2017,RAF No 04/24/040/00159/AM17 of M/s BGR Energy

Systems Ltd′  Chennai issued under Para 4 7 of HBP(Vol )― reg

Sl.No 5

The Committee considered the case as per the agenda and noted that the case was
re.jected in Meeting No.08/8O-A\C2/2O77 dated 18.07.2017, due to non submission of reply.

However, the Party submitted the reply with a request to fix the adhoc norms. The
matter was considered and the Committee decided to ratify the norms as per the written
comments of DPIIT vide their U. o. No.: p-4701L/4O3l2Ot8-TSW dated 25.04.2019 (Copy
enclosed), with a condition that technical specification of the items imported and that used in
the resultant product should conform.

RA concerned may take further necessary action as per the decision of NC.

S: No 6

M/s  BGR
Energy

Systems

Ltd′

Chennal

F No 01/80/050/00428/AM 17/DESI

RAF No 04/24/040/00106/AM 17

Subject : Request for ratificat on of

0410162326 dated 29 9 2016

Energy systems Ltd, Chennai

norms in respect of Advance Authorization No

, RA F No 04/24/040/00106/AM17 of M/s BGR
ssued under Para 4 7 of HBP(Vol )― reg

The Committee consldered tho case as per the agenda and noted that the case was

reieCted in Meeting No 02/80-ALC2/2017 dated 25 04 2017,due to non submission of reply

However, the party furnished the reply with a request to fix the adhoc norms The

matter was considered and the Commttee decided to ratify the norms as per the wtttten

comments of DP‖ T vide their U O No: P-47011/403/2018-TSVV dated 25 04 2019 (COpy

enclosed}

Meeing No 4/20
Dated 22 05 2019

0410162326
dated 29 9 2016

RA concerned may take further necessary action as per the decision of NC.
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0410162505

dated

18112016

Meeung No 4/20
Dated 22 05 2019

SI No 7

F Noib1/85/o50/466/AM17/DES― 1/

04/24/040/00135/AM17

――――――――――――――――J―――_____――          ~~~~~            hor 2at10n No 0410162505 dated

Sublect:Request for ixaJon of normsin reSpect of Advance Autl

M/s. Fa iveleY

Transport Rail

Tech nologies
lndia Ltd., Hosur

18.11.2016, RA F. No. 04124/O4OlOo735lAMl7 of M/s. Faiveley Transport Rail

Technologies lndia Ltd., Hosur issued under Para 4 7 of HBP (Vol l)- reg'

The Committee considered the case as per the agenda noted that the case was reiected

in Meeting No.1O/80-ALC2/2017 dated 16.08.2017 due to non submission of reply'

However, the Party furnished the reply with a request to fix the adhoc norms The

matter was considered and the committee decided to ratify the norms as per the written

comments of Consultant (Tech-3), the Committee decided to ratify the norms as under:

lmports item may be allowed on net to net basis with accountability clause'

RA concerned may take further necessary action as per the decision of NC'

Thecommitteeconsideredthecaseaspertheagendanotedthatthecasewasrejected
in Meeting No.18/80-ALC2/2015 dated 08.12.2015 due to non submission of reply'

However, the Party furnished the reply with a request to fix the adhoc norms The

matterwasconsideredandnotedthatthelDnotewassenttoMSMEon06,08,2013forwhich
comments have not been received. However, the case was discussed in the meeting and the

Committee decided to ratify the norms as per recommendation of Consultant (Tech-3), which is

as u nder:

SI No 8

F No 01/80/050/0049/AM15/DES I

RLA No 04/24/040/00279/AM14

Stanadvne   lndia

Pvt Ltd′

(Formedv known
t t"eting [tlo. +7ZO I ,t StanadYne

Dated 22.05.2019 I Ama lga mations
Pvt     Ltd′ )
Thiruva‖ ur, Tamil

Nadu

SubleCt:Request fOr fixation of ad― hOC nOrmsin respect of Advance Authorization No

0410156079 dated l1 03 2014 issued to M/S Stanadyne lndia Pvt Ltd,Thiruva‖
ur′

Tamil Nadu under Para 4 7 of H3P(Vol )―
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SI No 9

Subject Request for ixaJon of ad― hoc nOrms
ll10028276 dated 13 04 2017 issued to M/S  OM

Under Para 4 7 of HBP(vol l)― reg

1. lmport at Sl. No. 1 may be allowed with 16% wastage.
2. lmport items at Sl. No. 2 to 6 & 9 may be deleted.
3. lmport items at Sl. No. 7 to 8 may be allowed as applied.

RA concerned may take further necessary action as per the decision of NC.

M/S OM
O Ptel

lndustries

Pvt Ltd′

Mandeep

RLA No l1/24/040/00001AM 18

(MP
in respect of Advance Authorization No.
OPtel lndustries Pvt Ltd., Mandeep (M.P. )

The Committee considered the case as per the agenda noted that the case was rejected
in Meeting No.18/80-ALC2/2017 dated 02.01.2018, due to non submission of reply.

However, the Party furnished the reply with a request to fix the adhoc norms. The case

was discussed in the meeting and as per the recommendation of Consultant (Tech-3), the
Committee decided to ratify the norms as applied by the firm.

RA concerned may take further necessary action as per the decision of NC.

Si No 10

M/s Phoenix

Foils Ltd′

Murnbal

F No 01/80/50/128/AM18/DESl

Meeting No. RLA No 03/95/040/000055/AM18

SubieCt:Request for deletion of word thickness as contained in export product under advance

authorisation No 0310812837 dated 26 04 2017

The Committee considered the case as per the agenda noted that the norms for this
case were fixed in Meeting No. 10/80-ALC2/2017 dated 16.08.2017 as under:

F No 01/80/050/110/AM 18/DES I Licence No. & dt.

Meeing No 4/20
Dated 22 05 2019

1110028276 dated

13042017

0310812837

dt

26042017
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The Committee decided to ratifv the nOrms based upon

u.O No. 12161/20 17-Isw /79 dated 16 08 2017 as under:

1. lmport ltem shall be of relevant grade and

take f urther n grglsily3lllo! 9!!9rdi

export products.

2. Quantity of import item at S l No 1 ( Relevant Hot Rolled/Cold Rolled

Stainless Steel wide coils/Strips) may be allowed as under:

(i) Wide coils: as 108 Kgs./Kg content in the export product as claimed

by the firm as Per slON C-2008'

(ii) Strips: as 1.065 Kgs./Kg. content in the export products'

the recommendation of DIPP

thickness as contained in the

However, the Party requested to review the condition of maintaining same thickness in

the import and export on the grounds that the import product has to be rolled The matter was

reconsideredandthecommitteedecidedtoreplaceconditionNo.loftheabovedecisionwith
the following, as per the recommendation of Consultant (Tech-3):

1.. (a) lmport items shall be of relevant grade and technical specification'

(b) Thickness of relevant import items to be more than the thickness of export items'

RA concerned may take further necessary action as per the decision of NC'

SI No ll

Case No.A/R - M/S PhOenix

Foils Ltd,

Mumba!

F No 01/80/50/235/AM18/DES I

Meeting No. RLA No 03/95/040/00303/AM 18

Subject: F rm7s rごξ面こ t foFbeに JOn Of WOrd thに kness as contained in export product under

advance authorisation No 0310814575 dated 12 07 2017

The Committee conSidered the Case as per the agenda noted that norms fOr thiS Case

were lxedin Mee■ ng No 12/80 ALC2/2017 dated 12 09 2017:

“The commttee decided to ratify the norms based upOn the w面
tten commentS Of DIPP

No. 12167l2O17-rsw165 dated L2.o9.2oL7 as under:

1. lmport items shall be of relevant grade and thickness as contained in the

export products.

2.Quantityofimportitematsl.No.l(relevantHotRolled/coldRolledStainless
Steel wide coils/strips) (Grade 304/3041) may be allowed as under:

(i) Wide Coils: as 1.08 Kgs /Kg content in the export product at sl No l
as claimed by the firm, as per SION C-2008'

uctatSI No l

0310814575

dt 12 07 2017

Strips: as 1.065 content in the

361 Page
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However, the Party requested to review the condition of maintaining same thickness in
the import and export on the grounds that the import product has to be rolled. The matter was
reconsidered and the committee decided to replace condition No. 1 of the above decision with
the following, as per the recommendation of Consultant (Tech-3):

1. (a) lmport items shall be of relevant grade and technical specification.

(b) Thickness of relevant import items to be more than the thickness of export items.

RA concerned may take further necessary action as per the decision of NC.

37 1? age

3. Quantity of import item at SI. No. 2 ( Relevant Hot Rolled/Cold Rolled Stainless
Steel wide coils/Strips) (Grade 315/3161) may be allowed as under:

(i) Wide Coils: as 1.08 Kgs./Kg. Content in the export product at St. No. 2
as claimed by the firm, as per SION C-2008.

(ii) Strips: as 1.065 Kgs./Kg. content in the export product at Sl. No. 2.

RA Concern may take further necessarv action accordinglv,,.
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(TS SeCtiOn)

SutteCt:― M/s ISGEC Hitachi Zosen Ltd.′ AA 0510406233.′
Dt.26/04/2018
Reference: -01/80/050/00297/AM‐ 19/DES‐ 1/730 dt. 15.02.2019

W th reference to the above′ the undersigned is directed to say that the
AA may be ratified as under:

1. Net weight of export item may be specified in the AA.
2. Word "Relevant" may be prefixed with the description of

the import items.
3. Quantities of Import items at Sl Nos 1 and 3 may be

allowed with up to 57o wastage with accountability clause.
4. Quantity of Import item at Sl Nos 2 may be allowed with

up to 20lo wastage with accountability clause.
5. Quantity of Import item at Sl Nos 4 may allowed on net to

net basis (Nos. 6625) with accountability.
6. Quantity of Import items at Sl Nos 5 may be allowed with

up to 10o/o wastage with accountability clause.
7. Quantities of Import items at Sl Nos 6 and 7 may be

allowed with up to 2olo wastage with accountability clause.
B. Total Quantities of Import items at Sl Nos B and 9 may be

allowed with up to 2o/o of the weight of steel plates to be
welded, with accou nta bility clause.

Sundeep chauhan
(Development OfFicer)

To′

Shri Pranav UDadhy■ y′ Asstt.Director(DGF「 )
U.0.NO.P-47011/97/2019‐ 丁SVV dated.25.04.2019

https:″ dipp eomce govin′ eF le′ ?x=HPS4ZZn00ur7nlEeRgbLqtp4LVVMn45qchszso8d8QaVha「 」PG9dZ6sie5LnDJ4eB8o4nVZW・ Xc"nO― back― button   l,2
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17(23)/2018 1PHW
Minlstiy of Elcctronics&Info....ation Technolo釘

6,CGO Complcx,Lodhi Road,Ncw Dclhi l10003

Dated: - O9'05'2019

subJect: Ratification of Norms of Advance License No. 171OOO67O1 dated O9.o5.2O18

issued in the favour of M/s Birta Furkawa Optics Rrt. Ltd. Paaaji.

This refers to your letter no C-1/8O/5O197 /AM-19/DES-1/311 dated 31.O7.20i8
seeking comments of MeitY on the above mentioned application of M/s Birla Furkawa

Optics Pvt. Ltd. Panaji for export of "Telecommunication Grade Single Mode Optical Fibre

for manufacturing of Teiecommunication Grade Optical Fibre Cable".

2. The FOB va]ue of export is Rs 1 1,23,5O,O0O.00(US$ 1,750,000.00) and CIF value of
import is Rs.S,70,86,850.00 (US $ 13,21,500.00)

3. The application has been examined in the Ministry. This Ministry recommends
ratification of norms of advance authorization as follows:

Sr.No. lnput UOM Qty. applied in DGFT Qty. recommended

1 Preform of Sii:ca KG 750000 697425

2 UV Resin l KG 500000 46425

3 UV Resin ll KG 700000 64923

Scicntist`C'

Tel:24301764
E― mal■ saurabh naЮvin

Shri Moin Afaque
rrDO
O/oDG「 F Udyog Bhawm
Ncw Dclhi

(Saurabh RanJan)
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乃 dePromotiOn of lndustry and

(TS SeCtiOn)

Dt.鼎
ISGEC Htachi Zosen Ltd.′ AA 0510406454.′

ヽ:|ど属」(滋
°
_DGFT No 01/80/050/00103/AM-19/DES-l Dt.Nil

With reference to the above′ the undersigned is directed to say that the
AA may be ratified as under:

l Net weight Of exportitems at SI Nos l and 2 may be specified
as 56165 KGs each.
2.Quantity ofinnportitem at SI No l and 2 may be al10wed with
up to 80/O and 50/O vvastage respectively with accountab‖ ity
ciause aFter considering around 1/3rd recovery from scrap.
3.Quantity ofimpOrtitem at sl No 3 may alsO be indicated as 18
in Nos and a‖ Ovved vvith up to 20/O wastage vvith accountability
clause.
4 丁otal Quantity ofimport items at sl Nos. 13 and 14 may be
a‖owed vvith up to 20/O of the net weight of the steel plates to
be weided.
5 As per firmis ietter dt ol.04.2019′ they have uti‖ zed impOrt
items at SI Nos 4 to 12 fror

(Development ofFicer)

To′

Shri Pranav uDadhyay′ Asstt.Director(DG「「 )
U.0.NO.P-47011/355/2018‐ 丁SW dated.25.04.2019

器』乱|
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lSaurabh酵
Scientist′ C'

Tel:011-24301764
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Ministry of Electronics & Information Technology

SubieCt:‐  Ratification of nOrms in terms of Para 4.7 of HBP {VoLl}in reSpect of Advance

Authorization No 031082551l dated 07 12 2018 issued in favour of M/s Apar

industries Ltd,Mumbai

This refer to DGFT LD. No. 01/80/50/318lAML9/DES-I|7LL dated 14.02.2019 seeking

comments of this Ministry on the above mentioned application of M/s. Apar lndustries Ltd., for

export of "Fibre Optic Cable Ducted For Outdoor".

2. The application has been examined in the Ministry of Electronics and lnformation
Technology from technical angle. The lmport items are required for manufacturing the export
product. This Ministry recommends Ratification of norms of advance authorization as per the
details given below:'

マ`・

輻

′
ふ:ni Afaque

げ
`;:ι

:∫Iavan

鍔

w rtDGFTlD No 01/80/50/318/AM19/DES I/71l dated 14 02 2019

New Delhi

Drg4ol ln=dia

S No lmport ltem UOM Wastage Allowed Quantity Recommended

1
single Mode/Mukimode

Optical Fibre KヽИ 25% 12746

2
High Density Polyrthylene

(HDPE) KG 2% 13750

3 Filling Jelly KG 15% 905

4
Co-Polymer Coated M.S.

Tape KG 05% 2218

qacqcEfir*ak

uul
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Department for Promotion of lndustry and lnternal Trade
(TS Section)

Subject: - M/s BGR Energy Systems AA0410165363 Dt. 28.03.2019
Reference: - DGFT No. 01/80/050/806/AM-19/DES-1/983 dl. 1410512019

With reference to the above, the undersigned is directed to say that the AA may be
ratified as under:

r. Net Empty weight of export items may be specified in the AA.
2. Word "Relevant" may be prefixed with the description of import items.
3. Quantities of import items at Sl Nos. 1 to 10 and 16 may be allowed on net

to net basis (no wastage) and with accountability clause.
4. Quantities of import items at Sl Nos. 11 to 13 may be allowed with up to

57o wastage with accountability clause.
s. Relevant grades/sizes/specifications of Import items at Sl Nos. 14 and 15

may be allowed without any wastage with accountability clauses.

(Development Officer)

To,

Shri Pranav Upadhyey, Asstt. Directo(DGFT)
U.O.NO. P 47 011 I 1001201 9-TSW dated. 22.05.201 9



Department for promotion of Industry and Internal Trade
(TS Section)

subiect: M/s Godrei & Boyce Manufacturing company Limited - Advance Authorization No.
037079A673 dated 04.09.2015 - Reg.

Ref.: DGFT I.D. Note No.01/80/50/000435/AM-16/DS-t. Dated: Nil. & Minutes of Meeting
No.11119 held on 20.12.2018 (Case No. 202)

In respect of Export ltems at SL Nos. 2 to 4, the instant AA may be ratified as under:

1. NetEmptyweightof32T00Kgs.(1 No) and Drawing No.6vL-E-g20 may be incorporated in
the AA in respect of Export Item at SI. No. 2.

2. Net Empty weight of20900 Kgs. (1 No) and Drawing No. 6vL-Bzi. may be incorporated in the
AA in respect of Export ltem at Sl. No. 3.

3, Net Empty weight of 1133.18 Kgs. (1 No) and Drawing No.7MC-E-BS3 may be incorporated
in the AA in respect of Export Item at Sl. No. 4.

4. Word "Relevant" may be prefixed with the description of import items.
5. Total quantity of import item at Sl. No. 2 may be allowed as 45381 Kgs (192 Nos) inclusive of

7o/o wasrage for export item at sl. No. 2 and 6010 wastage for export item at sl. No. 3, with
accountability clause, after taking 40% recoveries from scrap.

6. Quantity of import item at SI. No.3 may be allowed as27B.4B Kgs. (24 Nos) on net to net
basis-

7. Quantity of import item at sl. No.4 may be allowed as 1854 Kgs. (19 Nos) on net to net basls.
B. Quantityof importitem atSl. No.5 may beallowed as4479.73 Kgs. (74 Nos) on netto ner

basis.
9. Quantity of import item at sl. No.6 may be allowed as 1324.22 Kgs. (40.5 Mtrs) inclusive of

10lo wastage, with accountability clause.
10. Quantity of import item at sl. No. 7 may be allowed as 1.48 Kgs. (4 NosJ on ner to net basis.
11. Quantity of import item at Sl. No. B may be allowed as 302 Kgs. (1600 NosJ on net to net

basis.
12. Quantity of import item at Sl. No. 9 may be allowed as 142.15 Kgs. [272 Nos) on net to net

basis.
13. Quantity of import item at Sl. No. 11 may be allowed as 19.34 Kgs. [27 Nos) on net to net

basis.
14. Quantity of import item at Sl. No. 12 may be allowed as 2 Kgs. [5 Nos) on net to net basis.
15. Quantity of import item at sl. No. 13 may be allowed as 0.64 Kgs. (25 NosJ on net to net basis.
16. Quantity ofimport items at Sl. No. 14 to 15 may be allowed as 2o/o ofthe weight ofsteel to be

welded. A
\|
J\J

(Sund4p Chauhan)
Development Officer

Mr. Moin Afaaque. Asstt. DGFT. DES-I
File No.7 /71./2078-TS dated 22.02.2079
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Department for Promotion of Industry and Internal Trade
(TS Section)

Subject: - M/s Heurtey Petrochem India Pvt. Ltd., AA 0310808805
Dt.27/t0/2ot6

Reference: - DGFT No. 01/80/050/00490/AM-L7/DES-L/660 dated;
tsll/20L9

With reference to the above, the undersigned is directed to say that the
AA may be ratified as under:

1. The quantities of import items at Sl Nos 1, 3 and 4 may be

allowed with up to 5Yo wastage with accountability clause.
2. The quantities of import items at Sl Nos 2, 5, 6 and 7 may be

allowed with up to 27o wastage with accountability clause.
3. The quantities of import items at Sl Nos B, 11 and 12 may be

allowed with up to 1%o wastage with accountability clause.
4. The quantities of import items at Sl Nos 9, 10, 13, 14 and 15

may be allowed on net to net basis without any wastage with
accou nta bility clauses.

N
\/I
I

/t'',)
Sunde6p Chauhan

(Development Officer)

To,
Shri Pranav Up-adhyay, Asstt. Director(DGFf)
u.o. No. P-47 }tl / to4l2019-TSW dated. 24.04.20 19
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Department fOr Promotion Of lndustry and lnternal Trade

(丁S Section)

Subject: ― M/s M/s BGR Energy Systems Ltd.′  AA 0410162667
Dt,06/01/2017

Reference: ― DGFT No. 01/80/050/00593/AM-17/DES-1/472 dated,
29/11/2018

With reference to the above′ the undersigned is directed to say that the
AA may be ratified as under:

1.Net empty weight ofthe exportitems may be specified in the
AA.
2 Word‖ Relevant‖ may be prefixed vvith the descriptions Of
irnport ltems.

3.Quantities ofimport items at SI Nos.2 and 6 may be a‖ owed
with up to 20/O and 5%wastage(baSed on weight)reSpecuvely
with accountability clauses,

4 Remaining importitems may be a‖ owed on net to net basis
vvithout any vvastage/Spares with accountability clauses.

(Development Officer)

丁o′

Shri Pranav UDadhy■ y′」連旦建二⊇上旦鐘Ω【DGF「 )
U.〇 .NO.P-47011/403/2018‐ TSVV dated.25.04.2019

h(psl/dipp.eoffice.gov.inleFilel?x=t1PSAZZnoOUr7n l EeRgbLqtp4LWMn45qChszSOSd80aVhaf-JPGgdZ6sfe5LnDJ4eBS04nVZW'Xc#no-back-button 1,2
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Department for Promotion of Industry and Internal Trade
(TS Section)

Subject: ― M/s M/s
Dt,29/09/2016
Referencel ― DGF丁
29/11/2018

BGR Energy systems Ltd.′  AA  0410162326

No. 01/80/050/00428/AM‐ 17/DES-1/473 dated,

With reference to the above, the undersigned is directed to say that the
AA may be ratified as under:

1. Net empty weight of the export items may be specified in the
AA.

2. Word "Relevant" may be prefixed with the descriptions of
import items.

3. Quantities of import items at Sl Nos. 47,48 and 49 may be
allowed with up to 5 o/o wastage with accountability clauses.

4. Quantities oF import items at Sl Nos. 50 to 55, 61 and 62 may
be allowed with up to 2%o wastage (based on weight) with
accou nta bility clauses.

5. Remaining import items may be allowed on net to net basis
without any wastage with accountability clauses.

Sundeep chauhan
(Development Officer)

丁o′

Shri Pranav∪ Dadhyay′ Asstt.DirectorcDGF「 )
U.O NO.P-47011/403/2018‐ TSW dated.25.04.2019

5
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Dt by DHI on 37.01.L7

Rejected by ALC on 16.08.17 due to non submission of details.
Firm represented on 02.04.18 with details
DHI dis-owned EP on 13.09.18.

NC in meeting on 30.11.18 forwarded case to Tech.3.
Applicant has given details of all items of import and have not
claimed any wastaSe. ln view of this the proposal is

recommended on net to net basis.
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